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FLA745().—Fw51T TLFT, TATETW (F7am) afafem, 1986 (1986 #1 29) #7 gy 3 fiv 

ITYTT (3) FTT WA ATFTAT FT TANT I U, Y AT TR F T A A7 AT e 

aferg=mT &, e, 1533(x), A 14 frdew, 2006 F agEew H, WG AW F =AW, A9 AT 

ATy TREET AT A AT A S w1 4256(), AT 12 dwgEy, 2021 g 9T & 

TS, AT, ST 2, T 3, IUE (ji) H wahriord 7 7 o, # Feaferfa werrerm w1 &, @t - 

I AT & At A erefi, - 

(i) FH. 1 % qTH, T (2) F T T 9=at o T I T ST 975 7 ST ; 

(i) . T 3% A, T (2) H “qEe o= T A G S ; 

(ii)y T 4 F (UHETY-1)” WS, FET AT GFT F T AATRATT o T e 

e w1 (TEEuEt-1) a1 e s Fows g afif -2 (TeEuEt-2)” aes, 
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froqur - e AT w. AT 4256(), AT 12 wzAY, 2021 FIT AT F TS, AHTLTI, ST 

2, @< 3, IT@ (i) ¥ T fir 72 o7 | 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 16th February, 2 2 

S.0. 745(E).—In exercise of the powers conferred by sub-section (3) of section 3 of the Environment 

(Protection) Act, 1986 (29 of 1986) and in pursuance of the notification of the Government of India in the erstwhile 
Ministry of Environment and Forests, number S.O. 1533(E), dated the 14th September, 2006, the Central Government 

hereby makes the following amendment in the notification of the Government of India in the Ministry of 

Environment, Forest and Climate Change, published in the Gazette of India, Extraordinary, Part II, Section 3, Sub- 

section (ii), vide number S.0. 4256(E), dated the 12th October 2021, namely:- 

In the said notification, in the table under the opening paragraph.- 

@) against serial number.1, in column (2), for the words “Rajeev Swarup”, the words “Rajeeva 

Swarup ” shall be substituted; 

(i) against serial number.3, in column (2), the word “Member” shall be omitted; 

(iii) in paragraph 4, after the brackets, letters and figure “(SEAC-1)”, the words, figures, brackets and 

letters “or State level Expert Appraisal Committee-2 (SEAC-2), as the case may be” shall be 

inserted. 

[F-No. J-11013/29/2007-IA.I(D)] 

Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy. 

Note:- The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, 

Sub-section (ii), vide number S.O. 4256(E), dated the 12th October 2021. 

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064 
and Published by the Controller of Publications, Delhi-110054.  SURENDER 

MAHADASAM ~ 5:c 
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2. | <. gver =, FATTRT e WA . TEeT; 

35-T, eI 7, 
Freaft Tre, Forreft 7w, 

SR, T - 302021 
3. | weor A, ey At 

TATET AT, TS wET 

2. TTTERTOT, TTSTEAT ¥ AL T qEwT oI § T ATAGAT o THT A A F oA A A 

=t 3 forT o g AT 

3. SRR, TToreAT TR ATfRRET AT TANT FIT AT T TEHATAL FT AT FET AT IHT AT 

# At 2 

4. TTEERET, TISTEAT TISTEATT 57 3 forw 47 5 3 wefier e Troer wqdier forest smsherer wtorta-1 

(TerETEt-1) i Rrerfrert F e o7 go= R aem 

5. TR, TS Y TETAAT F TS F O F W, T 79T G qerae 4, 

o g fReras weew @fafy, gatE oo qade s ares wfRfe-1 @ e s e 
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1-91-2, AN H T (THEIN), AU, G AT FEBT 

T, qTAT T, ST — 342005 

S. | oft. r firg wrorer, I, 

TIST a7 122, "SI AN A= T ATt ahe ey 

TEA-ATA o Tre, S -342006 

6. | oY wrfre s g, W T, 

frfaer sshffafyer framr, 149, P s =, e few 

wfverw, faem fert - 333031 

7. | ot % 9 S, e T, 

T A, S A = et S 
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2/954, Ffro=et ST 

8. | =t fom fig daw Tz 

AT IT T, 

176, s T 

e g T % v, ST -342008 

9. | ¥ W watavw gfiEayAty A afEEr e A 

(1) () (3) 

1. | o zerrE erEHE T, LT, 

BEuEE A 

22, TAFH T FAMI, THCA AT MAET W AT, ST 

342006 

2. | ot o Fw AT, T, 

BEuEE A 

H-158 ST FIATHT, AT TTAEAT 

3. | ot wrRer W, I, 

36, 7 fAgm e, 2F AT, TR 

4. | =t grer g fiE, T, 

o e gemw RifEw it faw, cwdoe St 

ST FreafEemer s, T 

5. | st uaffw =, T, 

FrAft, TF7-02, TAARE T2TF FAMT, dee T e, 7 

A e FreafEreE, Sree-342011 

6. | ot weer 5% o, EEoH 

TR 97 qT TAT= A, 

e F=7 103, fer® ez, ®1-202, Ay W, faw ww, 

7. | ot wefrer FwTE o, g, 

AT ATEqFT, T A7 (o, et 

TE-16, TETHA HN, T T, AT T T 302016 

8. | WY W TATE At EAATARE qAtEr G T aEEr-at 
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6. TEETHET-1 Y THEURT-2 TISEATT F AL AT TG TATH § T AT F wwTere v v 

A = fir ety 3 forw we greor w4 

7. THEUHT-1 AT THEUHT-2, TISTEAT UHT ofRRaT T WoINT it e Ut St 7 arersr st s 

T et % At ) 

8. TEEUET-1 T THETH-2, T AR It F g uw w1 w0l G qere e 

A H HAT T TEEA T YA FA A AT TAGEAT T TE TEAT O qHAT € AT TgHT F AT 
aftrar 2 

9. Rt 36 b & = o 

(F)  STTRERTOT, TSR A THEUHET-1 A7 THEUEi-2, TS F 4eae A7 g9 7 A 

w31 3 7 e aermeft T o G afvarseT weerEE F A agge € 

(@) T, TS A7 TEEUH-1 Y THEUHET-2, A 6 deAe 97 qeed 90 

FEF F o vdr B o afeeer R st awem Rt (@), 

TATEOT eI ST AT FYA § F AT F 1S TOWe 23, T & " g, e arher 

TR, TISTEAT 4T THETHT-1 AT THEUHT-2, TToreaT g1 (3T o ; 4 

(@ = T gt Tt H AR, T di7 TaE U1 @7 THEue-2, TS % AT 

77 Bt meer & Bl afeemT s F G we wwmeft = www A g oA fay 

FETAAT FT G AT €, TR Rl #, F U swarat gy et £ ot 7ot G 

TRCSHT F arhe T TR § AR eI @i UHEuHl-1 T uHEuHr-2, 

TS Y Azt § e aftator g & = 

10. TSR HEHRE, TAHTO, THTEAT A THSUAT-1 A7 THETAT-2, TroreT * forg afm=mer 

=7 F w1 w7 3 forg Gt e iy afege F# it de g atemem ad G de g 

o e srate v, afvaes A g welt FET Fet ¥ A oy ae gt off § suaer 

FTTOT 
11, TITAERTOT, TS @7 THEuet-1 T THEudl-2, TS F dqeae AT qLel fir 95 F for 

T, ATAT AT AT WEIATE AT ITAEATT T T F (AWt F Ao w27 gri 

[, . 5-11013/20/2007-475 11(1)] 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 12th October, 2021 

S.0. 4256(E).—In exercise of the powers conferred by sub-section (3) of section 3 of the Environment 

(Protection) Act, 1986 (29 of 1986) and in pursuance of the notification of the Government of India in the erstwhile 

Ministry of Environment and Forests, number S.0.1533(E), dated the 14% September, 2006 (hereinafter referred to as 

the said notification), and in supersession of the notification of the Government of India in the Ministry of 

Environment, Forest and Climate Change number S.0. 4797(E) dated 12% September, 2018, except as respects things 

done or omitted to be done before such supersession, the Central Government in consultation with the State 
Government of Rajasthan, hereby constitutes the State Level Environment Impact Assessment Authority (SEIAA) 

(hereinafter referred to as the Authority, Rajasthan) comprising of the following Members, namely: - 

1) @) 3) 
1. | Rajeev Swarup, Retired IAS, Chairman; 

C-101, Jewel of India Aptts., Opp. Rajasthan Hospital, J.L.N. Marg, 

Malviya Nagar, Jaipur-302018 
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2. | Dr. Suresh Chandra, Retired IFS Member; 

35-A Gulmohar Lane, Sirsi Road, Vaishali Nagar, Jaipur, Rajasthan - 

302021 

3. | Member Secretary, Environment Department, Government of Member-Secretary. 

Rajasthan 

2. The Chairman and Members of the Authority, Rajasthan shall hold office for a term of three years from the 

date of publication of this notification in the Official Gazette. 

3. The Authority, Rajasthan shall exercise such powers and follow such procedures as specified in the said 

notification. 

4. The Authority, Rajasthan shall take its decision on the recommendations of the State Level Expert Appraisal 

Committee-1 (SEAC-1) constituted under paragraph 5 for the State of Rajasthan. 

5. For the purpose of assisting the Authority, Rajasthan, the Central Government in consultation with the State 

Government of Rajasthan, hereby constitutes two State Level Expert Appraisal Committees, that is, the State Level 

Expert Appraisal Committee-1 and State Level Expert Appraisal Committee-2 (hereinafter referred to as the SEAC-1 

and SEAC-2, Rajasthan) comprising of the following Members, namely: - 

SEAC-1, Rajasthan 

1) @ 3) 
1. Shri S.K. Solanki, Retired IAS, Chairman; 

92/283, Shipra Path, Manasarover, 

Jaipur-3032020 

2. Mani Ram Poonia, Member; 

Retired IFS, 
B-2/399, Chitrakoot Scheme, Vaishali Nagar, Jaipur- 302021 

3. Shri Shafaat Husain, Member; 

Retired IFS, 
151-Nemi Nagar, Gandhi Path, Vaishali, Jaipur — 302021 

4. Dr. Banna Ram Panwar Member; 

1-Kha-2, Bhagat Ki Kothi (extn), R.H.B. Bhagat Ki Koth Extension, Pali 

Road, Jodhpur-342005 

5. Shri. Gaj Singh Goyal, Member; 

House No. 122, “Gajsharda” Guljar Nagar- A Bhadwasia Secondary 

School-R.T.O. Link Road, Jodhpur -342006 

6. Shri Ajit Pratap Singh, Professor Member; 

Civil Engineering Department, 149, Shiv Ganga Marg, Vidya Vihar 

Campus, BITS Pilani - 333031 

A Shri K R Genwa, Professor Member; 
Department of Chemistry, Jai Narain Vyas University Jodhpur 

2/954, KBHB Jodhpur 

8. Dr. Vijay Singh Panwar Member; 

Retired Vice Principal 

176, Vinayak Nagar 

Near BR Birla School Jodhpur -342008 

9. Additional Chief Environment Engineer /Senior Environment Engineer Member-Secretary. 
Rajasthan State Pollution Control Board-Jaipur 

SEAC-2, Rajasthan 

0] @ 3) 
1. Shri Ishaq Ahmed Mughal, Chairman; 

Retired IFS, 
22, Income Tax Colony, Imartya Bera Paota ‘C’ Road, Jodhpur- 342006 

2. Shri Ajay Kumar Gupta, Member; 

Retired IFS, 
B-158 Janata Colony, Jaipur Rajasthan. 

3. Shri Rakesh Mathur, Member; 

Retired RFS, 
36, Van Vihar Colony, Tonk Road, Jaipur 

4. Dr. Suresh Kumar Singh, Member; 
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Prof. & Head Department of Civil Engineering, M.B.M. Engineering 

College Faculty of Engineering, 

JN.V. University Jodhpur, Rajasthan 

5. Dr. Anil Vyas, Member; 

V-B, Sector -02, University Staff Colony, Old Residency Road, Jai Narain 

Vyas University, Jodhpur-342011 

6. Shri Mahesh Chandra Sharma, Retired Additional Chief Environment Member; 

Engineer, 

Flat No. 103, Tilak Apartment,C-202, Manu Marg, Tilak Nagar, Jaipur, 

Rajasthan 

A Shri Satish Kumar Sharma, Member; 

Retired Architect, Chief Town Planner, NCR 
F-16,Todermal Marg, Shankar Path, Bani Park Jaipur- 302016 

8. Additional Chief Environment Engineer /Senior Environment Engineer Member-Secretary. 
Rajasthan State Pollution Control Board-Jaipur 

6. The Chairman and Members of the SEAC-1 and SEAC-2, Rajasthan shall hold office for a term of three years 

from the date of publication of this notification in the Official Gazette. 

7. The SEAC-1 and SEAC-2, Rajasthan shall exercise such powers and follow such procedures as specified in the 

said notification. 

8. The SEAC-1 and SEAC-2, Rajasthan shall function on the principle of collective responsibility and the 

Chairman shall endeavor to reach a consensus in each case, and if consensus cannot be reached, the view of the majority 

shall prevail. 

9. In order to avoid any conflict of interest, - 

(a) the Chairman and Members of the Authority, Rajasthan and SEAC-1 and SEAC-2, Rajasthan, shall 

declare as to which consulting organisation they have been associated with and also the project 

proponents; 

() the Chairman and Members of the Authority, Rajasthan and SEAC-1 and SEAC-2, Rajasthan shall 

not undertake any consultation or associate with preparation of Environmental Impact Assessment 

(EIA) Environment Management Plan for a project, which is to be appraised by the Authority, 

Rajasthan and SEAC-1 and SEAC-2, Rajasthan during their tenure; and 

(© if in the past five years, the Chairman or any of the Members of the Authority, Rajasthan and SEAC- 

1 and SEAC-2, Rajasthan have provided consultancy services or conducted EIA studies for any 
project proponent, in that event they shall recuse themselves from the meeting of the Authority, 

Rajasthan and SEAC-1 and SEAC-2, Rajasthan in the process of appraisal of any project being 

proposed by such proponents. 

10. The Government of Rajasthan shall notify an agency to act as Secretariat for the Authority, Rajasthan and 

SEAC-1 and SEAC-2, Rajasthan and the Secretariat shall provide all financial and logistic support including 

accommodation, transportation and such other facilities in respect of all their statutory functions. 

11 The sitting fee, travelling allowances and dearness allowances to the Chairman and Members of the 

Authority, Rajasthan and SEAC-1 and SEAC-2, Rajasthan shall be paid as per the rules of the State Government of 

Rajasthan 

[F. No. J-11013/29/2007-IA TI(T)] 

JIGMET TAKPA, Jt. Secy. 
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